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Circular No. 1 of 2011

It hirs come to my notice that in the trademark data base the status r:f pending/registered

t r a d e r n a r k : ; h a v e a p p e a r e d w r o n g l y i n q u i t e u l u , . g . , - n y m b e r o f c a s e s p o s s i b l y d u e t o w r o n g
enrries/system errors that has occurred o"l'-u pt'ioiof time' A Status C)hange Module has been

de vcloped bv NIC fbr affecting appropriate changes to status as on date'

The following officers are hereby authorized to effect the status changes using the

module develoPed above'
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NIC will provide access to this module only to the above mentioned officers' The Status

charrge shall only be effected based on sufflcient.reaso-ns entered in the system and after

Lrploading rrecessar)' supporting documents on the system' The officer rnaking the changes uslng

rrre rnodurc tr.s to entei the detai ls of t t-, .  . ,o.ument in the "pop Up" displayed while using the

nrociule.
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Fon changing the existing status the following documentary proof is required to be
uploaded against each.

Registered Copy of the Registration Certificate, Legal Certificate, L,ast Renewal Certificate

ABA/Advertised Copy of the Journal Publication, Speaking order allowing application to proceed toOr Re-advertised registration
as the case may be

Objected Copy of Examination Report

opposed Copy of the fee receipts and copy of the opposition notice or Copy of order condoning
the postal delay

Renloved Copy of order of removal by the Registrar/IPAB/Court of law and notified in the 'l.M
Joumal.

Withdrawn Copy of order and request letter of Proprietor/AgenVAftqrney

Refused Copy of the order refusing the application

Abandoned Copy of order under Sect ion 21(2) or order under Rule 38(5) or any other order of
abandonment.
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(P.H.Kurian)
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I'racle Marks l{egistry,MumbaiiDelhi/Kolkata/Chennai/Ahrnedabacl -- for circulation
among the concerned off icials

l. NICI firr issuance of password to officials designated.
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